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11ft1l0DUcnON OP OLD AOE PENSION IN 
MY30RE 

S089. SHB.I S. A. AOADI: Will the 
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state: 

(a) whether it is a fact that Old Age Pen-
..wn has been introduced in Mysore State; 
and 

(b) If so, sincc when and the rate of peo-
::,ioll and how many applications were ro-
~iftld, disposed of and are pending In My-
so~ State District-wise and year-wise sioee 
1967-68 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
[DR. (SHRIMATI) PHULRENU GUHAI : 
(a) Yes, Sir. 

<b) Since \-\-\965; the rate of pension j, 
Rs. 15/- per month; the other .details are 
given in the statement laid on the Table 
of the House. (Placed ill Library. See No. 
LT-250\/69). 

PENAL TV ON Exnss INDUSTRIAL 
PRODucnON 

5090. SHRI D1BHUTI MISHRA : 
SHRI RAM AVTAR SHARMA: 

Will the Minister of INDUSTRIAL Df-> 
VELOPM£:NT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether Government's attention bw, 
been drawn to a news item appearing on 
page 4 of the Indian Express dated the 16th 
September. 1969 under the caption "Penalty 
for excess Industrial growth"; 

(b) if so, the nature of penalty contem-
plated to be imposed; and 

(c) its effect on future production ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI P. A. 
AHMED) : <a> Yes, Sir. 

(b) and (c). The question of the action to 
be taken in cases where the Industrial under-
takings have established capacity much in 
excess of the licensed capacity in violation 
of tbe licensing provisions of the Industrits 
(Development and Regulation) Act, \951 i. 
under the active coru.ideration of GOYCl'n-
ment 

RIsB iN PI«CE OF PAPU. AFTER DECONTllOL 

5091. SHRI MURASOLI MARAN : 
SHRI ARJUN SINGH BHAOO-

RIA: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pl~d 
to state: 

(a) the percent..... of increase in parer 
prices decontrol; and 

(b) the meas\ll"C$ taken by Go •• roment 
to curb the pri~ rue? 




